CENTRAL ADMINISTRATIVE TRIBUNAL éig
PRINCIPAL BENCH,

C.P. No.287/2002
IN
O.A. NO.1401/2001
New Delhi, this the 6th day of January, 2003

Hon’ble Smt. Lakshmi Swaminathan, Vice Chairman (J)
Hon’ble Shri V. Srikantan, Member (A)

Shri Shashi Bhushan Singh

Audiometric Assistan

Maulana Azad Medical Colleg

Dalhi. ... Petitionsr

(By Advocate : Shri Mohit Madan, learned proxy counsel
for Mrs. Avnish Ahlawat)

Versus

H Shri S.K., Naik
Secretary,
Ministry of Health & Family Welfarse,
New Delhi.

2. Shri 5.M. Aggarwal,
Sacretary (Medical & Fublic Health
Govt., of NCT of DE]hT,
A-805, Indraparastha Sachivalaya,
New Dslhi.

2. shri sushil Kumar,
Dean, Maulana Azad Medical Collegs,
Delhi.

(By Advocate : Mrs. Sumsdha Sharma for R
Shri M.M. Sudan, for )
Shri , Principal Secre
1inistry of Health & Fa

ORDER (QRAL)

Hon’'ble Smt. lLakshmi Swaminathan, Vice Chairman (J). :

Heard 5Shri Mohit Madan, lsarned proxy counssl for
Mrs. Avnish Ahlawat, lsarnsd counsel Tor ths
petitioner and Mrs. Sumedha Sharma, lsarnsd counssl
for Govt. of NCT of Delhi and GShri M.M, Sudan,
lsarnied counsal for Central Govi.
2. Wwe have heard Shri Mohit Madan, 1earnsd proxy
counsal Tfor Mrs.Avnish Ahlawat, learned counssel foi
the petitionsr. Shri Mohit Madan, learned counsel
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atter taking




respondent No.1 1.e., Union of India which they had

[

5. On perusal of the order dated 7.8.2002 jssusd Oy
1180 considering the

contentions of Shri Mohit Madan, ws ars unable to COmE

Lo the conclusion that the respondents should be

T~ . A~ n0eE oo - P, o b=1H [ =
iribunals ACT, 1585 as it cannot be held tha thcy

5. For the reasons given above, CF 28772002 s
disnmissad, Notices issued to the alleged contemnors
are dischargsd. File to be consigned to the Record
Room.

(V. Srikantan) (Smt. Lakshmi Swaminaﬁhan)
Member (A) Vice Chairman (J)

Jravi/




